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JUDGEMENT (CRAL)

(By Hon'ble Mr, Justice S.Kk. Dhaon,
Vice Chairman)

Shri K.B.L, Saxena, petitioner Noe. 2, retired frem

service on 31,1,1991, On or befers that date, he was

alletted the Gevernment accommodatien of Type'C', Op the

same date, Ms Rachna, petitioner No,1, daughter of petitiener -
Ne,2, entered into Gevernment service, The pProeceedings under |
the Public Premises (Eviction of Unautherised Cccupants )ac §
for evictien of the petitiener:‘EGGm the Gevernment accemmeodatio
had been initiated, During the pendency ef these preceedings,
the applicetion made by petitioner Ne,%1 for allotment of an
accommodatien te her wes considered and the erders thereon were
Rassed on 19/22.7,1991, The erder was that a decision hasl been

taken by the Ministry cencerned to sanction ad hec allotment of

Type-B accommeodation to petitioner Ne,1, It was alse made clear
that she would be liable te pay iicense fee at the rate of full &
standard license fee of the accormedation, which was in
occupation of her father, She was alse enjeined teo keep the
family of her father aleng with her, failing which the allotment

in her faveur was liable to be cancelled, Under this erder, she

was permitted to keep the Government accommodatien till she had
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a
o been alletted and given possession of the duly allotted

accommodation,

r & On 26.,12,1991, petitioner No,2, brought te the notice %

of the Estate autherity, the prescribed autherity, the aforesai
6 decision of the Ministry in favour of petitioner No,1, The Mo
said fact being brought to the notice of the prescribed autherit
the Estate Officer en 27.7,1992 passed an erder directing the
eviction of petitioner Ne,2 frem the accommodation which was
allotted to him, In substance, the order dated 27,7.1994 is
being impugned in the present applicatioen,
. Despite time being granted on a number of eccasions,

ne counter affidavit has been filed, Shri P,P. Khurana, Counsel,

who appeared for the respondents, prayed for further time which

we declined( Thnuaver, he advanced argument in opposition to
this applicatien,
4, Having heard the learned counsel fer the parties, we
are satisfied that the impugned order had been passed arbitrarif
and in complete disregard of the erder passed in faveur of
petitiener Ne,1 to the effect that a decision has been taker
allet herC:ZEommndation. The impugned erder is net sustainablo.ﬁ
It is asccerdingly quashed,
5, The relevant sutherity shall endeaveur te allot
suitable accemmodation te pet;tiener No, 1 as expeditiously
as pessible, Till an accemmedation is alletted teo her, the
“ respendents shall net interfere with Hﬂi occupation of the

accemmedation which is under her occupation at the moment, nanely,§

the one which had been allotted to her father eriginally,

v  Petitioner Ne, 4 shall strictly adhere te the cenditions leid dewn
in the cemmunication of the Assistant Directer of Estate te the
Sectien Officer, Cabinet Secretariat, New Oelhi dated 19/22,7,91,
6. With these directiens, this 0.A. is dispesed of finally,
but witheut any erder as to costs,
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